231 CIS Force at Durgapur

Steel Plant (C.A.)
[Shri Y. B, Chavan)

be started somewhere. If it was started at
some other place, the question would be asked
as to why it was started there.

The most Importrnt point is that in these
matters, we should discussit with the State
Government concerned. As I said, we have
done so.

SHRI SAMAR GUHA (Contai): The
public undertakings are established in diffe-
rent States. 1f the Central Reserve Force
or the Industrial Security Force are posted
for the protection of those public under-
takings and ensure law and order there,
naturally all the self-respecting Statks will
consider an indirect censure upon them or
a stricture that the State Governments are
unable to maintain law and order or
protect the installation. The Industrial
security force has been set up and question
is about its implementation. As I said no
State can agree to set up an industrial secu-
rity force. All the country knows that the law
and order situation in West Bengal is almost
on the verge of anarchy. What has happened
in West Bengal is unprecedented and has
never happened in the last 22 years in any part
of the country. [Itis not a blow to the
West Bengal Government; it is a blow to
democracy that the police force should act in
such a way. In view of the objections raised
by West Bengal and also the objections that
may be raised by other State, will the Central
Government consult the Home Ministers of
the different States and chalk out certain
guidelines in case the State Governments fail
to extend protection to the public undertaking
or maintain law and order and also under
what conditions the Central Government’s
industrial security force will be used ?

SHRI Y. B. CHAVAN : T repeat that
this is not a force which has responsibility to
deal with the law and order problem. In no
way or under no cirumstances are we thinking
of withdrawing any authority of the State
Government to deal with the law and order
problem by establishment of this force.
Already there is a separate security force in
the corporation. It is not something new.
What we are doing is that those individual
watch and ward forces are being constituted
into one industrial security force. This is
not something new. Hon. Member Samar
Guha has completely misunderstood the
scheme and even the attitude of the State
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Government in this mater,

SHRI C. K. CHAKRAFPANI (Ponnani):
The decision to deploy the Central security
force in Durgapur created confusion and
complication.........(Interruptions).

SHRI SAMAR GUHA : The last part
of my question still remains......

MR. DEPUTY-SPEAKAR: Too late now
to go back.

SHRI C. K. CHAKRAPANI : All of
us know that law and order problem is a
State subject. When you informed them of
your decision regarding the deployment of
this Force to the Government of West
Bengal, they expressed their objection to it.
They said that this will create more compli-
cations and more confusion. In order to
have a better relationship between the
Centre and the States, will the Government
revise the decision that has been taken now?

SHRI Y. B. CHAVAN : There is
no question of changing the decision, but
as far as the State Governments are
concerned, I know that in principle they are
opposed to the Force as such, but in this
particular matter, about timing, etc., discus-
sions were held with them and they have
agreed to certain matters of procedure,
manner and other things in regard to the
Industrial Security Force.

SHRI SAMAR GUHA : Sir, about the
second part of my question.

MR, DEPUTY-SPEAKER : The Home
Minister will discuss it with you,

12,16 brs.

RANSACKING OF WEST BENGAL
ASSEMBLY HOUSE BY POLICEMEN

MR. DEPUTY-SPEAKER: 1 have
received several communications-—from Shri
Dwivedy, Shri Vajpayee, Shrimati Ila
Palchoudhuri and others also—in which they
wanted to draw the attention of the House
to the event that took place yesterday in
West Bengal. It is really an unprecedented,
outrageous event—policemen ransacking the
Assembly House. That is the main question,
and at this hour; though it pertains to the
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State, within the State, I feel that we
should consider the request of placing a Call
Attention and we will take it up sometime
later,

st s fagrdt arnddt (FerAg) ¢
Syreet wgey, 0 fEAmm g fe @ fam
T W q3F € N R wg Faww agm
g 2 1 U fasre g fF gm At
TERT ¥ Fgr am fE ag e ww Ay
q3757 & | TRA B A5 GAT g4 T 7
AT T FY FAAF STT FA FT HET
fasr 1 s a8 f A qgE e
2 @R ofifeafq fare aalt @ 1 O @aw
E I H g e g @ ogwan | &
YFT FeqaTz § f6 e T smEdor
e @R #C g 8, Afeq a1 faa
q0E THF! AN T TEHT ANT IWTS &
g1 T | afed A4 wEey ¥ weA F
q5F IS A GEA FEed 2N A FaT
WY | I AT ST AIEF  gIA [T A0
IaF1 g2 far s

SHRI SURENDRANATH DWIVEDY
(Kendrapra) : That was the only thing that
1 wanted to raise. Let the Home Minister at
least make a statement and let us know the
facts, because this is so important a matter
and I do not think we can wait for two or
three days to know what is happening. The
House must be alert. Let him promise that
he will make a statement today on the

events at Calcutta. We are all very much
concerned about it.

SHRI HEM BARUA (Mangaldai) : What
‘has happened to the adjournment Motion ?

We have already tabled an Adjournment
Motion on this subject,

MR. DEPUTY-SPEAKER :
have already disallowed.

That, 1
SHRIMATI ILA PALCHOUDHURI
(Krishnagar): May I request the hon. House,

MR DEPUTY-SPEAKER :
requested for a Calling Attention,

You have

I am considering that matter. The

question has been raised now.

SHRI S.M. BANERJEE (Kanpur): I have
written to vou about this. Give me a
chance, please.

SHRI RANGA (Srikakulam): Sir, we
are grateful to you for having already
expressed on behalf of the whole House, as it
were, when you castigated what has happen-
ed yesterday.

SHRI TULSHIDAS JADHAV (Baramati):
Sir, a point of order.

MR DEPUTY-SPEAKER : On what?

SHR1 SURENDRANATH DWIVEDY :
He is raising a point of order in the midst
of a sentence. He has not completed what
he wants to say.

1 shall

MR. DEPUTY-SPEAKER :
listen to you, Mr. Jadhav. He is making a
submission.

SHRI TULSHIDAS JADHAV: Ona

point of order.

SHRI M. L. SONDHI (New Delhi):
Under what rule? 1 want to improve my
knowledge and the Home Minister wanis to
improve his knowledge.

Order,

MR. DEPUTY-SPEAKER:

order.

SHRI M. L. SONDHI: Sir, will you
not allow me to improve my knowledge ?

MR. DEPUTY-SPEAKER: Order,
order., You are already a knowledgable
person,

it gemitaTe wree - #9 Q) fa @@
2 39 UF @I IET 41, A S
i feam ) it 99T ¥ W ERE w
g AR Y AT w1 AET ¥ wE
I & AT A1 A1 ated 33 E, U A
it @t AEAT @ Ay @ ar q &9
T ATT GLATE AT F4r | AL gww H
AT fF oTw g ¥ £7 F A
HFar
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= oY fag (Jaw) 9w Ew
WP Y AT ATF HTET AG IS A
1R F AR ¥ g gaedl FW@ £
IYT § St T W FEr 9@ 48 @A AT

g1

MR. DEPUTY-SPEAKER :
resume your seat,
will explain.

=t gasie® WEa ¢ /AR § AR
arar ff Far g1 @r g1 &1 &TaE gaar
qE & X AT o A1aT ¢ ag 99 9=
frqe @y oA & @ W1 SR -
T 7T § 39 ooRe gt faerdr
RIEST AT @ & A W g WE,
o H Ag s &1 a9 gH amr & fE
gaad ar =% wF ! Aq fandr oz 2
ff g @ uF aEHr F AWA #Y
oHRER A E 1 oag ww WO A
Fra< @ Towt d@n gu o sowy wAmEr
qEE IaEr 3 =g o SR oEey
AT BT I qg AW AR ATH
gy gEl A g fem g1 A FAw oA
TEEAT E |

Please
1 will listen to you; I

MR. DEPUTY-SPEAKER : When the
hon. lady Member approached me 1 said I
will consider her request. I have given my
consideration to it. If she wants to make
any submission, every Member will not be
permitted to say anything, but I said T will
mention the names and I have mentioned the
names without calling her first. Shri Dwivedy,
Shri Banerjee and others have written to me.
1 have not permitted them to make a sub-
mission at all, Shri Ranga wanted to make
a submission after my observations and I
called him. Nobody has made any sub-
mission, If she wants I will call her, but it
is not necessary that some other hon.
Member should intervene on her behalfl
because I have already listened to her for
five minutes in the chamber (Iaterruptions).

SHRI RANGA : Sir, we are grateful to
the Chair for having given an expression to
our spontaneous reaction and sense of
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horror, when the Chair was good enough to
say that what has happened is absolutely
outrageous in our democracy., I would like
Government to make a considered statement
as to not only what has happened but what
they propose to do in the light of what is
happening there and what has happened there
yesterday.

SHRI S. M. BANERIJEE: Sir, I have
written to you on what has happened in the
Calcutta Assembly (Interruprion). Sir, I have
already written to you this morning that
what has happened in Calcutta in the State
Assembly where the policemen ransacked the
Bengal Assembly is a serious matter., But I
have already pointed out to wou that this
concerns  that State Government. The
Deputy Chief Minister in spite of provoca-
tion has foiled the conspiracy by the vested
interests against the UF Government. 1
want to congratulate him for his courage and
conviction to face all that, 1 would only
request you that if this discussion is allowed
you should allow a full-fledged discussion in
this House so that we are also able to point
out who are the conspirators against the
UF Government and who are trying to
sabotage parliamentary democracy there
(Interuptions).

MR.
order.

DEPUTY-SPEAKER : Order,
I have taken note of what you said.

SHRIMATI ILA PALCHOUDHURI: |
have only one submission to make. All those
who have given notice of the calling attention
may be allowed to give their arguments after
the Home Minister has made his staterent.
You should also give a little time for discu-
ssion of these events which are unprecedented
in the history of India I hope you will give
us a chance to discuss this although it has
happened in a State.

SHRI RANDHIR SINGH: Sir, my
calling attention has been admitted on this
subject. Office has informed me s0. So, you
should give me an opportunity.

SHRI MADHU LIMAYE:—Rose
MR. DEPUTY-SPEAKER: If I give

opportunity to one, then I will have to allow
others also...... (Interrupt ion),
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SHRI JYOTIRMOY BASU
Harbour): Sir, you have
Ranga to make a statement.
want to shut me out?

(Diamond
allowed  Shri
Why do you

MR. DEPUTY-SPEAKER: 1 have
already requested Shri Madhu Limaye and
Shri Randhir Singh to resume their seats.
I will give him an opportunity when that
discussion comes up.

SHRI RANDHIR SINGH: I want only
one minute, '

MR. DEPUTY-SPEAKER: Not now.
Then, Shri Baoerjee has raised the point
that this is a State matter. 1 fully recognise
it. But. he should bear in mind one thing.
When the policemen entered the Punjab
Assembly, we had a discussion on it. Apart
from it, not going into the constitutional
niceties of this point, can this House remain
totally indifferent to this ?

SOME HON. MEMBERS: Never.

MR. DEPUTY-SPEAKER: Is it the way
to interpret the Constitution ? [ do not
think that was the intention of the Consti-
tution-makers. Therefore, I have permitted
it. The Home Minister will make a state-
ment on this subject after he has got all the
facts. Then I will permit a few questions,
Therefore, I am prepared to allow the calling
attention notice.

SOME HON. MEMBERS: It should be
done today,

MR. DEPUTY-SPEAKER: 1 will leave
it to the Home Minister. Because, there is
a plea that here and now it should be taken
up. Has he got all the facts? Here T would
like to mention one fact. There was an
attempt on the life of the Speaker and he

had to take shelter and run away. I have
read this in the newspapers. 1 do not know
whether it is correct or not. Whether the

statement should be made today or not, I
will leave it to the Home Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI Y_B. CHAVAN) : We have got only a
very brief report from the State Government,
which gives some substance of what happened
yesterday, - On the basis of that, I have no
hesitation to say that what happened yester-

day in the West Bengal Assembly was comp-
letely atrocious. Whatever the provocation, or
non-provocation, the policemen rushing into
the Assembly and creating that sort of condi-
tion there is something which deserves to
be condemned. I have no doubt about that
matter: But exactly all facts of the case,
reasons, antecedents, how it arose, what
exactly happened and all soris of motiviation
and allegations, you must have seen, are
likely to be raised in this matter.........

SHRI ATAL BIHARI VAJPAYEE :
There was the death of one policeman,

SHRI Y. B. CHAVAN : There was the
death of one policeman also. 1 would
request you to allow us some time to get
the full facts from the State Government.

SHRI ATAL BIHARI VAJPAYEE : By
evening.

SHRI Y. B. CHAVAN : I caonot get
the full facts by evening.

SHRI M. L. SONDHI : Telephone.

MR. DEPUTY-SPEAKER : I have
already said that I will put it for Monday.

SHRI M. L. SONDHI : Why can he
oot get the facts by 4 P. M, ?

SHRI SURENDRANATH DWIVEDY :
Let him make the statement on Monday
morning and let us have a discussion of the
matter in the afternoon. Please agree to
that because you have yourself said that such a
discussion was held in the case of Punjab
Legislative Assembly.

MR. DEPUTY-SPEAKER : Shri
Dwivedy's suggestion will be borne in mind.
At the present juncture I am considering
admitting the calling-attention. We will
consider about the debate later on,

SOME HON. MEMBERS : No calling-
attention. We want a debate.

MR. DEPUTY-SPEAKER : Now we
take up the next item, . (Interruption). There
is a question of privilege.

JYOTIRMOY BASU : Congress
themselves had instigated these
The former 1G

SHRI
members
policemen......(Interruption).
Police......(Imterruption).
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MR.
Order.

DEPUTY-SPEAKER :
Shri Khan.

Order,

st Go Wo @ (Frav) @ IATEAL
wged, & ag a¥ e 9w § f& o7g
T3y fad zq oy =l &Y AEwer
g ighasngme 5 =
gag 33T AT § AT fah gF gare
FICAT FO OF AT 20 Fa19 qT9R
ymar & erg faar o wwF a1z Fifar-
seva Atfeq & foar 1 59 @9 & W@
el & afasrdd € fewraa s a0y
TR 3 | AT HT I F A T7g
ATE A a9g A WX GEE ®  qTHF
A FL I § A HIL ZEW AT ASH
Tats F4 £, A a3 ¢ g a@ A8
2 v gw m= &l w1 w3y fF ogw a@mi
FIw 9F AT ¥ 7@ dqrg @I AT
FHATE TwT @ 1 & 09 ¥ g e
g fF 7 o = a0F W oAy @
AT T 97g el A1 aNg ¥ AR e
FT I TATT FIGH a1 gAIfea g™
FLF 39 g7l F1 FoA FA@ |

SHRI S. M. BANERIJEE : Thisis very
unfair. He should apologise.

MR. DEPUTY-SPEAKER : This que-
stion of one question in 15 minutes was
raised this morning. So many members
protested. Unless all Members co-operate
it is difficult specially when the question
is so important and the whole House is
agitated. 1 have followed the practice of
calling one from this side and one from that
side throughout. You can see it from the
record.

st go o @i : AT IUT ¥ I
©: Tt 1 g g, afeT g7 e &
=t odRfeg & fad o faAe =Smr
Y aq 37 @vew At far @ | oag
&= g ?

MR. DEPUTY-SPEAKER : Those whose
names were there I had to call first. There

'
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1 am helpless. But if what you say is
justified, I will consider it. At the present
juncture I will seck the co-operation of the
House to regulate the business.

SHRI SAMAR GUHA (Contai) : My
submission to you is that whkat we are
witnessing in this House ..... (Interruption).

=it ofa Ta (gf1) : a9 AR g
@ &, Afew anaar ot ag fawd &1 48
gamar g 1 7w A amer & oar
AW 1 gL U A A L 2
gt &1 (wmanA)

MR. DEPUTY-SPEAKER It is
impossible for me . ...(Inferruption). An hon.
Member from this side raised an issue about
the Question Hour and 1 have replied to it.
Now let me finish the privilege issue. If you
want to make a statement write to me......
(Interruption).

SHRI RABI RAY : He wrole to you;
still you did not call him.

MR, DEPUTY-SPEAKER :
will go on record...(Interruptions).**

Nothing

MR. DEPUTY-SPEAKER : Mr. Limaye
you can discuss this matter with me. So
far T have not got it; I have got other notes.
As I said, if you have any grievance, you
can meet me in the chamber. But when 1
have taken it up, I will not allow you. You
are holding the House to ransom. I am
warning Mr. Limaye, Mr. Jyotirmoy Basu
and Mr, Samar Guha. Please resume your
seat; I will not permit you. (Interruptions).

=t R @€ gwEE (TREE)
T wae, s Ay fawd, § smuEt

forer ¢ fira &, Foe oY @ Y AR € 1
(o)

=t < T : A9 T AR § ogA
g &, afem oo o7 7y famay =1 At
g1a &, geifs g smEr faw &7
fear 21 '

MR. DEPUTY-SPEAKER : Because
several Members get up, 1 will not allow,

**not recorded

I cannot permit you.
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Y T ¥ are ;AT W19 TRy §
ar s1ed faers sifazar seme W s
T HHAT § |+t 7Y famd J snawy famw
fear & | e o Ty gEmd & T
FLIEE | (omaem)

MR. DEPUTY-SPEAKER : Mr. Yadav,
I am again repeating, don't hold the House
to ransom. (Inferruptions)

Mo wgoar s ®w #1
(=muT)

=it vy famd (9717) : gaTeAE AENq,
#7 soy fomr &1 woa feay @ e
TIET F AT | W1 gH AFI I
TER 7T @ E ? w9 W gH
4T HTE J1ET Y IIA faam

SHRI SAMAR GUHA : I was making a
constructive suggestion...(Interruption).

-

oY vy fomd © s ead faadl &
FTAT TET Fod € AT gadl FT 319 7
g1 o fom 2T €, oo SR o AR
gaw €1

*it T JTF ;R ;T IT F A
FIAT FILT FIAT 2, FEI Y% avA I
&) F aEr Wag @ w1 AW
a9 FTAT FST J@HT WSF I&AT 8, 49
&r 3y o FEer ¥ weFd £ (=mEuw)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) Mr. Yadav is becoming
intolerable in this House. (Inferruptions).

SHRI RANDHIR SINGH : This is very
bad- 7T TW EE M AT E | zWaAW
HNrar w2 T @ gfew T8 2

sit. ofa T : g & ang ¥ w @
g

12.38 hrs,

QUESTION OF PRIVILEGE
APOLOGY BY EDITOR-IN-CHIEF OF THE
HINDUSTAN TIMES

MR. DEPUTY-SPEAKER : On the 28th
July, 1969, Shri T. Viswanatham raised a
question of privilege regarding reflections
cast on the Deputy-Speaker in the article
under the caption “The Week in Parliament™
published in the Hindustan Times, New
Delhi dated the 27th July, 1969, As decided
by the House, the Editor of the newspaper
was asked, in the first instance, to state what
he had to say in the matter,

I have now received a letter dated the
31st July, 1969 from the Editor-in-Chief,
Hindustan Times, New Delhi, which reads as
follows :—

“Shri Sen (the concerned correspondent)
relied on a summary of the speech made
by Shri M.R. Masani on the Banking
Companies Nationalisation Bill on July
25 and issued to the press for favour of
publication that same evening by the
Swatantra Party Parliamentary Office
under the signature of Shri A.P. Jain.
A copy of this is appended. It is in the
summary that the particular reference
appears to which objection has been
taken. As soon as the matter was
raised in the Lok Sabha, we ourseclves
went through the official record and we
have subsequently received a copy of
the same with your letter. The official
record does not contain the words and
phrases that Mr. Sen drew upon from
the unofficial summary and on which he
relied in good faith. It was mnot
Mr. Sen's intention in writing his
Review, nor owurs, in publishing it, to
distort the proceedings of the House
or to impute any motives to the Honour-
able Deputy-Speaker in any manner
whatsoever,™

“In the circumstances we deeply regret
that we should have unwittingly
published something that is at variance
with the official record and which casts
any reflection on the Chair."”

““1 would request you kindly to convey
this explanation to the Honourable



